ACT No. X. OF 1851.

Passed by the Howble the President of the Council of India
. in Council on the 18th July 1851, with the assent of
. htke_ Most Noble the Governm General of India.

e

To amend Act XX. of 1841 for the Administration of personal Estate
of deceased persons.

FOR amendment and extension. of the powér to grant Certificates of

Administration of the personal Estate of deceased persons undel Act
-XX of 1841, It is enacted as follows : |

1. In the case of disputes among persons, claiming to be jointly
entitled to be proprietors of any public Securities of the East India
‘Company, as the representatives of any deceased person, the District .or

Zillah J'udge,' whenever sufficient cause shall be shown to him, and on
the.requést'of any such claimant, may grant a Certificate of Adminis-
tration of the personal Estate of the deceased, so far as concerns the
said Securities, according to Act XX. of 1841, to such person as shall be
from time to time appointed by the Governor of Bengal, and Governors

of Madras and Bombay in Council respectively, to act as Trustee under

- .this Act; and . shall specify in such Certificate the several persons ap-
Pearing to him to be such proprietors, and their several shares; and the

said Trustee, by virtue of such Certificate, shall be entitled to receive:

and
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and give discharges for the interest accruing due on such Securities; and
shall aecount for, and pay the sum to the several persons specified in
the Certificate to be thereunto entitled,'according to the shares therein
set forth ; and shall be empowered to act in all other respects concerning
the said Securities as Agent for such persons ; and shall be entitled to
the same rate of Commission upon all such transactions as is allowed to
the Government Agent for the time being. on the like transdctidns_;:-~ as
Agent of the public creditors of the East India Company, by any Regu-
lations from time to time made by the Governor General of India in
Council : Proifided nevertheless that the right of any other person to
recover the whole or any part of the monies so paid, by regu]ai' suit
against all or any of the persons to whom the same have been pald shall
not be affected by this: Act.

II. Ifany such disputes, among persons claiming to be proprietors :
of public Securities of the East India Company, are not ended within
two years from the date of the: Certificate of Administration granted; by
any District or Zillah J udge, the said Trustee may apportion the pr1n01-
pal sum of the said_ Securltles rateably among the parties appearing from
the aforesaid (Jeltlﬁcate to be proprietors thereof, and may apply for and
receivé new Securities from the proper- Officer appointed to issue the
samne, in the respective names of the several parties certified to be en-
tltled thereto; provided that such new Securities shall be issued only

'according to the rules in use for the r'égula’tion and issue of such. public

Securities ; and the receipt of the said Trustee for such new Securities,

‘by endorsement on the old Securities or otherwise, shall be a legal dis- -

charge to the East India  Company against the disputing parties claim-
ing to be entitled to the several amounts for which such Securities shall-
be issued : Provided dlways that, if the amount of any Securities in dis-
pute or any part thereof, shall not be sufficient to admit of their rateable
division according to the Rules applicable to the issue of such Securities,
the said Trustee may sell, and dispose of the disputed Securities, or such

part: f
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‘part as shall be necessary under this provision, and apportion the pro-
ceeds thereof among the parties entitled to receive the same.

IIL. Every such Certificate, granted to the Trustee appointed
under this Act, shall be taken to supersede and annul any previous

Certificate glven of a half or any other share in the said personal
Estate, so far as concerns the said Securities.

s

' IV. Asregards Res1dents in Fonelgn States, out of'the jurisdiction
of Bl'ltlsh Courts of J ustice, a Certificate of Admlmstratlon ‘to personal
Estates granted by the British Representative accredited to that State,

trict, holding the highest executive authority, shall have the same effect,
as regards public Securities of the. East Indla Company, as a Certificate

- granted to a native subject of Her M a_]esty under the provisions of Act,
XX, of 1841, as amended by this Act

V. This Act shall be construed with and as part of Act X X. of 1841.
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or as regards the Residents in any district to which Act XX. of 1841 does |
‘not extend, such Certificate granted by the British Officer in that dis- -



